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..thé‘s of the Registry y Date a Order of the Tribunal ' '
| ~ 16.5.2001 . Heard Mr B. Banerjee, learned
: | . counsel for the applicant. The applicant is
o admitted. Call for the records. Issue notice
" as to why the impugned order dated 18.12.2000,
2 Annexure 3, transferring the abp]icant from
Silchar CPF to Aizawl Range as well ag~
L the order dated 24.4,2001 directing to
Y 5 i N release the applicant from the afternoon of
for 40 L h 7G2G he app ‘
(SR o 18.5.2001 and to join the new. place of posting
Paicd.. at Aizawl Range should not be suspended
returnable by fou weeks. List for orders on
- 15.6.01.
In the meantime the operation of

' the afore mentioned orders shall remain
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Mr.A+.Deb Roy, learned S*GOS.CQ»
appearing for the respondents requests
for four weeks time for filing of wrie
tten statement.

Request is accepted, List for
orders is on 18-7-2001, In the mean- -
while, interdm order dated 16¢5.2001
shall “‘__conti'i}gg.
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Member (A)

On the prayer of Mr.A.Deb Roy,
8roCeGeS+Ce 4 weeks time is allowed
for-£iling of written statement,

"List on 17.8.01 for orders.
Meanwhile the interim order .

dated 1645.01 shall continue till the
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Member

" " On the prayer of Mr.A.Deb Roy,
SreCeGeS5.Ce 4 yweeks time is allowed
for filing of written statement. »
List on 14.9.01 for orders. Meanwhile
interim order 16.5+2001 shall continue,,
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-CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHA@I BENCH

Original Application No. 182 of 2001.

Date of Deciéion-ﬁ‘a%

L«
.

e Sr4 Swapan Kumar Showdhury ~Petitioner(S)
T | -

v

= = = - By-Mr.M.Chanda. _ _ T T = e = e e o L. .Advocate for the

Petatjoner(s
~VersysSw—

S m:n‘JhegﬂniQnuQﬁuqug%m&aoghS?i'm = - = = « .. _Resrondent(-)

7 == = B Mr.A.Deb Roy, sr.c.G.s.c.

- -~ B> B
T e e e L L L Advocet s for ine

Respondent @)

THE HON'BLE yg JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE H"N*BLp
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2. To ke referrea Lo the Repor:er or not 3

3. Whethervtheir Lordships wish to see tne fair 2Cpy Of the Jndument qf%ﬂ/

4s Whether the Judgment is to pe Ccirculated to the Other Benches 5

Judgment:delivered by Hon'ble . Vice-Chairan.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 183 of 2001.
Date of Order : This the 6th Day of March, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATIRMAN.

1. Sri Swapan Kumar Choudhury
S/o Sri Nalini Mohan Choudhury

Working as Inspector

Office of the Commissioner of Central Excise

Silchar C.P.F.

Karimganj Customs Division. . '« « Applicant.

By Advocate Mr.M.Chanda.
- Versus -

1. The Union of India
Through the Secretary to the
Government of India
Ministry of Finance
Department of Revenue
New Delhi.

2. The Chairman
Central Board of Excise and Customs
Government of India
Ministry of Finance
Department of Revenue
New Delhi.

3. Commissioner of Customs
North Eastern Region
Shillong.
4, Commissioner of Central Excise
North Eastern Region
Shillong.
5. Additional Commissioner (P & V)

Customs and Central Excise
Shillong. « « « Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY J.(V.C.) :

By order dated 18.12.2000 Additional

Commissioner (P & V), Customs & Central Excise, Shillong

Contd..?2




orders for
issued /transfer, posting and adjustment in the grade of

Inspectors. By the said order the applicant who was
working as Inspector in Silchar CPF, Karimganj Customs
Division was transferred in the same.cépacity to Aizawl
) ’

Range, Silchar Central Excise Division. The applicant
assailed the legitimacy of the said order as arbitrary
and discriminatory.

2. In this application the applicant stated that

he worked in different places of posting. While he was

working at Shillong he made an application to the

authority for posting him at Silchar to look after his
0ld and ailing parents, who were suffering as such from
different ailments. The respondents took a compassionate
view and transferred the applicant in May, 1998 to
Silchar wunder Karimganj Customs Division. By the
impugned order he was sought to be transferred to Aizawl
causing serious dislocation to his family. Hence this
application.

3. The respondents submitted its written
statement. The Assistant Commissioner of Central Excise
in its written statement stated that the applicant He&g{

LRND
completed more than 12 of service in Customs and as- the

A L

transfer policy after completion of 4 years of

[——

‘Z:"U» I

continuous service in Customs any officer is liahle to
be transferred to Central Excise and viece-versa.
Accordingly; =~ "he =~ was released by the Commissioner
of Customs to Central Excise. Upon release from Customs
to Central Excise, the Central Excise authority provides

Contd..3



by order N&.C.No.TI(3)27/FT.TTI/2000-37433-60 "3t.18.12.200

posting such officer according to Administration

exigencies. In the written statement the respohdents
stated that the said respondents acted as per 1law by
posting the applicant at Aizaﬁl. The Deputy Commissioner
of Customs, Guwahati also submitted its written
statement. Tn the written statement it was stated that
the representation of the' applicant in 1998 was
considered and accordingly he was posted at Silchar on
compassionate ground. Since he had completed 10 years of
service in Customs as per the existing norms the
applicant vide order. No.19/2000 dated 15.12.2900 was
relieved from Customs and was placed at the disposal of

Commissioner of Central Fxcise, Shillong. Subsequently

the
N /applicant

was given a Central FExcise -posting and transferred to
Aizawl Range under Silchar, Cental Excise Division. The
respondents stated that following the creation of two
separate commissionerate an order No.l/93 dated 16.6.°23
was 1issued by thén Principal Collector of Customs and
Central Excise, Calcutta to re-define the jurisdiction
and function of the two collectorate based at Shillong
and to re-distribute the existing staff between the two
collectors. As per the norms prescribed and executive
officer is to work in the Customs formation not
exceeding four years. For retentioﬁ of an officer in
Customs in excess of four years approval of Principal

Collector (Now Chief Commissioner) was necessary. Hence

Contd. .4



the transfer order was made purely on administrative

ground.

4. I have heard Mr.M.Chanda, learned counsel for

the applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C.
for the respondents at length. On consideration of the
materials on record it appears that the applicant was
transferred out from Customs Division ro Central Excise
in terms of the policy decision. The policy decision is
not assailed. At any rate there is no infirmity in the
policy decision in posting from one Division to another.
As a matter of fact the earlier order of posting the
applicaﬁt at Aizawl was modified by order yo.190/2001
dated 14.12.2001 and the applicant was transferred and
posted at Margherita Range III, Dighoi Central Excise
Division.

5. On overall consideration of ther matter the
transfer and posting of the applicant cannot be said as
uﬁlawful. Mr .M.Chanda, learned counsel for the
applicant, however, submitted that the applicént is not
infact assailing the 1legitimacy of transferring the
applicant from Customs to Central Excise. The applicanﬁ
at any stage made no grievance for posting him out
from Customs Division, but his grievance was for posting
him out of Silchar which in terms would cause seriou;
dislocation to his family, more particularly, when his
old parents were afflicted of different ailments. Under
Section 19 of the Administrative Tribunals Act, 1985 the

Contd..5
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Tribunal is basicaily concerned about as to the

legitimacy of the action of the respondents as observed

‘earlier. No infirmity is discernible in the transfer

order. As regards the other grievance of the applicant
for his posting at Silchar Central Excise Division
against some vacancies, it is for the respondents to
consider the same not for the Trihunal. The applicant
may submit separate representation to the authority for
postinghim at Silchar in the Central Excise Division o
within one month from the date of receipt of thetorder.
If such application is made, the respondents may
consider the same ‘fairly and as per law keeping into
consideration amongst ‘others the administrative
/ .
exgencies  preferahle within- a period of three months

thereafter.

Subject to the observations made above, the

application stands disposed of.
There shall, however, be no order as to costs.

( D.N.CHOWDHURY )
VICE CHAIRMAN
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; iN THE CENTRAL ADMINISTRATIVE TRIBUNAL
i GUWAHAT! BENCH

| (An Application under Section 19 of the Administrative Tribunals Act, 1985)

O.A No............../2001

t
_BE%"\NEEN ;
1

Sri Swapan Kumar Choudhury,

! Son of Sri Nalini Mohan Choudhrury,
Working as Inspector,
| Office of the Commissioner of

Central Excise,

Silchar C.P.F.

vKar‘imganj Customs Division

Applicant.

-AND —

1.1 The Union of india,

Through the Secretary o the
Government of India,
Ministry of Finance,
Department of Revenue,

y New Delhil.

2. The Chairman,
| Central Board of Excise and Customs,
;’ Government of India,

Ministry of Finance,

| b e ©
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E)epartment of Revenue,
New Delhi.

Commissioner of Customs,
North Eastern Region,
Shillong.

Commissioner of Central Excise,

North Eastern Region,

Shillong.

Additional Commissioner (P &V)

Customs and Central Excise,

Shiliong.

i
[:

| L Respondents

1.

,DE?L‘AIL.,S OF THE APPLICATION

i
i

f Particulars of orders against which this application is made.

‘ This application is made against the impugned order issued under letter No.
‘ C.No.11(3)27/ET.111/2000-37433-60 dated 18.12.2000 whereby the applicant is sought
to be transferred from Siichar C.P.F. under Karimganj Customs Division Il to Aizawl
Range Silchar, Central Excise Division in total violation of professed norm and also
during the middle of the academic session and praying for a direction upon the

respondents to allow the applicant in his present place of posting till completion of his

tenure as the posting of the applicant at Siichar earlier made on extreme

compassionate ground.

Jurisdiction of the Tribunal

WW \4/\// C/‘N\,Makw\hiat
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The applicants declare that the subject matter of his application is well
within the jurisdiction of this Hen'ble Tribunal.
Limitation

The applicant further declare that this application is filed within the
limitation prescribed under section 21 of the Administrative Tribunals Act, 1985.

Facts of the Case

L o /ﬂ

That the applicants a\f/; citizen of India and as such they-ere entitled to all the

rights, protections and privileges as guaranteed under the Constitution of India.
That your applicant initially appointed as Inspector of Customs and Central
Excise during the year 1988 under the Commissionerate of Customs and Central
Excise, Shillong. During his service career as Inspector the applicant was transferred
" and posted in different places in the N.E. Region on different occasions and he has
carried out of the transfer and posting orders. The detail particulars of the earlier

transfer and posting are furmnished hereunder for perusal of the Hon'ble Tribunal.

SI. No. ' Place of posting With effect from | To
1 Agartala Division 20.1.1988 , May 92
2 Kailasahar under Agartala (and | May 1992 March 1997 |
subsequently under Karimganj ‘ |
Division [
Shillong Customs Hqr office March 1997. May 1998
a Silchar under Karimganj Customs | May 1998 Till date. |
- |
- - i
Division )’ \8[ n/' 240 |

That it is stated that while the applicant serving at Shillong during the year 1997-98

submitted several representation for posting in any place under Silchar Division office

or at Karimganj Divisional Office on compassionate ground on the ground that the
father of the applicant was suffering from serious ailment and he required constant
medical attention. Be it stated that the applicant is the only son of his aged parent who
are presently suffering from serious ailment such as heart diseasesne applicant more

P
particularly on 14.4.1997 submitted a representation to the Commissioner of Customs,

Sriafpan bue w%{



NER, Shillong praying inter alia for his posting on compassionate groun in any place
under Silchar Divisional Office of Customs and Central Excise alternatively in any place
under Karimganj Division office of the Customs and Central Excise. It is relevant to
mention here that the applicant is a permanent resident of Dharmanagar and the
aforesaid representation was submitted with the intention to provide necessary medical
assistant to his parent. The Commissioner of Customs after considering his

representation and was pleased to transfer him at Silchar under Karimganj Customs

Division vide office order No. 6/98 dated 29.4.1998. Pursuant to the aforesaid transfer

and posting order the applicant joined at Silchar in the month of May 1998 under
Karimganj E'L;;oms Division.
Copy of the representation dated 14.4.97 is Annexed as Annexures 1.
That it is stated that Government of India Ministry of finance, Department of Revenue
Central Board of Excise and Customs vide their letter No. F. No. A-35017/2B/92-Ad-11I-
B dated 30.6.94 formulated transfer and posting guidelines regarding transfer and
posting of Group B, C and D attached in subordinate offices under Central Board of
Excise and Customs in supersession of all previous instructions. It is furthe rinstructed
———

to all the Principal Collector of Central excise and Customs, All the Heads of
Departments under Central Board of Excise and Customs that the instructions of the
transfer guidelines may please be followed scrupulously. So far the Executive officers
are concerned it is stated in para (1) (a) that the period of stay of an officer in one

station should normally be four years. It is further sated that transfer may be made

earlier if administrative requireg” or' compassionate ground so necessitates. In

paragraph VIl it is further stated that general transfer should be avoided at the end of
the academic year and orders of transfer should be issued sufficiently in advance.
Orders issued otherwise should contain the reasons on record. The relevant paragraph
(1) (i) and VIl of the transfer guidelines dated 30.6.94 are quoted below for perusal of
the Hon'ble Tribunal.

Group B and Group C officers :

Swu..FaM/ (o, W@'



RO Period of stay at one station.

(a) Executive Officers : The period of stay of an officer at one
station should normally be 4 years. Transfers may be made earlier if

administrative requirements or compassionate grounds so necessitate.”

VHI.  General:

(i) General transfers should be effected at the end of the academic
year and orders therefore should be issued sufficiently in advance.

Orders issued otherwise should contain reasons on record.”

In view of the above transfer guidelines and more particularly if the earlier
———
transfer of the applicant was made in the Karimganj Division at Silchar on extreme

ground therefore the respondents ought not to have issued the impugned transfer
kil ebid by oAt

order before completion of the normal tenure of the applicant at Silchar by issuing the

impugned order of transfer dated 18.12.2000. It is also relevant to mention here that a
mere perusal of the impugned order dated 18.12.2000 it would be evident that the
transfer and posting dated 18.12.2000 it is event that the posting and adjustment inthe
grade of Inspector has been ordered in a routine nature particularly when the case of
the applicant for posting at Silchar under Karimganj Division had been ordered on |
compassionate ground although there was no specific communication was made in the
order dated29.4.1998 so far the applicant is concerned. The said transfer order was
issued after due consideration of his representation on compassionate ground so that
the épplioant could be posted near to his home town and to facilitate to look after his

aged and ailing parent and to provide necessary medical facilities and the parent of

WW W,Wa;r
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the applicant was suffering from serious ailment. The said fact has already brought to

the notice of the Union of india by his representation dated 14.4.1997.

A copy of the transfer policy dated 30.6.1994 referred to above is
annexed as Annexure-2.
That most surprisingly the applicant received the impugned transfer and posting order
issued under letter No C.No. [(3)27/ET 111/2000/37433-60 dated 18.12.2000 whereby

the applicant is sought to be transferred and posted from Silchar CPF under Karimganj

e i g

Division Il to Aizawl Range, Silchar Central Excise Division in total violation of the

-“—“\
professed norm and the guidelines laid down the transfer policy dated 30.6.1994. it is

relevant to mention here that the applicant has not completed his tenure for four years

in his present place of posting till filing of this application .Moreover, the parents of the
applicant are still require constant medical treatment as the father of the applicant is
suffering from heart diseases. It is relevant to menfion here that the applicant before
issuing of the impugned order of transfer and posting which is normally issued in

routine nature in every year, submitted a representation dated 2.11.2000 addressing to

——

Deputy Commissioner (P & V) Customs and Central Excise, Shiliong through proper
channel praying inter alia that his posting at Silchar was made in connection with the
medical treatment of his aged parent and accordingly he joined at Silchar CPF on May
1998 and he is a permanent resident of Dharmanagar under Tripura State althdugh he
is not enjoying home posting facility but due to his posting at Silchar he has an
opportunity to provide better medical facility to his parents and has mentioned that his
parents are suffering from chronic hyper tension and heart disease and require
constant medical treatment and further requested for retention at Silchar in any unit
under the Division. However after passing of the impugned order dated 18.12.2000 the
applicant being highly shocked again approached the Commissioner of Customs,
NER, Shillong as well as the Commissioner, Customs and Central Excise through

proper channel and further reiterated his domestic problems and alsc stated that the

W,ew/ (lug/ Mﬂ*}
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parents of the applicant are suffering from serious ailment and need constant medical
i treatment and as such require medical treatment under supervision of cardiologist and
medicine specialist. Therefore his frequent presence is necessary for providing
necessary medical treatment to his presents. Finding no favourable response the
applicant again submitted another representation on 20.12.2000. But to no result.
It is further stated that the applicant finding no response from the authorities
regarding consideration of his representation again submitted anather representation
| on 04.01.2001 praying inter alia for reconsideration of his posting at Aizawl and prayed
for retention in the present place of posting on extreme compassionate ground,
especially on the ground of medical facilities to his parents who are suffering from
serious ailment. It would be evideht from medical certificate issued on 03.05.2000 that
1 the father of the petitioner suffering from Hypertensions and Heart diseases and
require constant medical treatment. Moreover the son of the applicant Shri Saumadeep
Choudhury standing in South Silchar Collegiate School. Therefore it would be difficuit
on the part of the applicant to shift the family at Aizawl during the middle of the
academic session and the another difficulty that being the only.son it would be difficult
| " to leave the ailing parents who needs regular medical treatment due to serious ailment,
the applicant is ready to serve in any place around Silchar under Karimganj division
't and also in any post to the level of Inspector at this critical juncture. Moreover the
applicant not yet completed the normal 4 (four) years tenure as per transfer policy
dated 30.06.1994 and there is no administrative exigency to transfer the applicant from

Silchar to Aizawl before completion of normal tenure.

It is categorically submitted that at least 4 to 5 officers in the cadre of Inspector serving

at(SiIchar under Karimganj Division in the Customs and Central Excise for about last 5 to 10
i _
years but the applicant has been picked up as pick and choose basis for posting at Aizaw! in

| total violation of professed norms. A fair transfer policy demands that among the officers who
1 .
| have the longest stay in the station should move first in case of necessity or administrative
:




;
exigency but in the instant case a reverse policy has been adopted by the respondents by

issuing the impugned transfer and posting order particularly when the case of the applicant
was considered for posting at Silchar on compassionate ground, Therefore the impugned
crder of transfer has been issued in total violation of the transfer policy as such the same is

Iiable to be set aside and quashed.

Copy of the impugned order of transfer and posting dated 18.12.2000, representation

dajted 02.11.2000, 11.12.2000, 20.12.2000 and 04.01.2001 and copy of the medical certificate

dated 3.5.2000 are enclosed as Annexures 3,4,5, 6 ,7 & 8 respectively.

4 L That it is stated that the applicant after receipt of the impugned order of transfer and
pbstmg submitted numbers of representations for cancellation/modification of the impugned

*rénsfer order but the respondents till filing of thus application no communication is received
- regardlng consideration of his representations but surprisingly receivec another impugned
setter bearing no.C. No. 1I(3)2/ET/ACK/2000 dated 24.04.2001 whereby it is directed that the
a::»phcant shall be relleved with effect from 18.05.2001 with the instruction to report at Aizawl.
Thxs action of the respondents is highly arbitrary and unfair. As such finding no other
aii‘:ernatlve the applicant approaching this Hon'ble Tribunal for protectior of his valuable and
‘e{gal rights as acquired by the applicant by way of granting an interim order staying the
oﬁ;eration of impugned transfer order and also directing the respondents to allow the applicant

-0 continue in the present place of posting till the tenure is over.

A copy of the order dated 24.4.2001 is annexed as Annexure-9.

That this application is made bona fide and for the ends of justice.

| 5 Ground for relief with legal provisions :-




5.1

5.2
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" For that the impugned transfer and posting order has been issued in total violation of
transfer policy dated 30.06.94 and also before completion of normai tenure as
prescribed by the transfer policy dated 30.06.1994.

For that posting at Silchar under Karimganj division earlier issued in respect of
applicant vide order dated 29.04.1998 on compassionate ground after consideration of
his earlier representation dated 14.04.1997

For that there are at least 5 (five) inspectors working at Silchar in different offices under
Karimganj division of Customs and Central Excise for about last 5 tc 10 years as such |
officers who have the longest stay in the station ought to have been transferred on
priority basis, especially when the applicant is posted at Silchar on compassionate
ground after consideration of his representation.

For that the applicant’s parents are suffering from serious ailment and need constant
medical treatment the applicant being the only son, none is there to look after them.
For that the transfer order has been issued during the middle of the academic session
of his son studying at Silchar.

For that the applicant submitted numbers of representations but the same has not yet
been disposed of till filing this application.

Cost of the application.

Details of remedies exhausted:

That the applicant states that #he has no other alternative and other efficacious remedy
than to file this application before this Hon'ble Tribunal. Applications, representations
submitted to the respondents time and again as indicated in Para 4.8 and 4.9 could not
yield any result.

Matters not previously filed or pending with any other court:

The applicant further declares that ghe had not previously filed any application, writ
petition or suit regarding the matter in respect of which this application has been made,
before any court or any other authority or any other Bench of the Tribunal nor any such

application, writ petition or suit is pending before any of them.

WW W, QM%



11 Vo

8.| - Reliefs sought for :

In view of the facts and circumstances stated in paragraph 4 of this application, the

i applicant prays for the following reliefs :

; 8.1?; That the impugned order of transfer and posting issued under Establishment order no.
| 130/2000 dated 15.12.2000. bearing C No-lI(3)27/ET 111/2000/37433-60 dated

18.12.2000 and order dated 24.4.2001 issued under letter No. C. No.'

H(3)2/ET/ACK/2000 be set aside and quashed, so far the applicant is concerned.

@®
INY

That the respondents be directed to allow the applicant to continue in the present place

of posting till the tenure is over in terms of transfer policy dated 30.6.1994.

o
S D

Costs of the case.

To pass any other order or orders as deerhed fit and proper.

®
.£‘t:.

9. Interim relief (s) prayed for :

| During the pendency of this original application the applicant prays for the following
, relief (s) :

That the impugned order of transfer issued under ietter No. C. No. I(3) 27/ET 11172000

37433-60 dated 18.12.2000 (Annexure- 3) and order dated72'4.4.2001 relieving the

applicant from his duty (Annexure-8) be stayed so far as the applicant is concerned till

i
| final disposal of this Original application.

This application is filed through Advocate.

Particulars of the {P.O.

| 1LP.O.No. L 792449
li. © Dateof Issue . 15-6 -2 80)
Issued from : G.P.O., Guwahati.

iv. | Payable at - G.P.O.,, Guwahati

.. Details of enclosures.

As stated in the Index.

Ww QW,QMMW
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VERIFICATION

. Shri Swapan Kr. Choudhury, son of Sri Nalini Mohan Choudhury, aged about 41

 ; years presently residing at Silchar, working as Inspector, Customs and Central Excise,

1 applicant in  this Original Application, do hereby verify and declare that the statements

made in paragraphs 1 to 4 and 6 to 11 are true to my knowledge and those made in
paragraph 5 are true to my legal advice and mave not suppressed any material fact.
/6
And | sign this verification on this the W day of May,2001.

]] ,')/'C}O

oo |

20 V206 © 2

Cotrdooun o/, Unisadlainy-

S1GNATURE -
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' To o .

The f‘o*nmzssv:mer of Customs

* North ‘eastern region, o
Shﬂ‘oﬂg o

| Sub Homb e prater for transfer on the ground of father's serious SICKNess. surrendering T.T.A. }‘

Ji :
?

Rﬂs_ppoted sir.- , SRR ' IR o v
. Ihave the hounour 1o pray before your ksr}dse‘f the following facts for your symp_ath_etic

B j; oonsujerahori

‘ 1 That sir, ° was tranaferra fmm Kartmgam C-ustoms prev. division ( Manu Lahd oustoms'

]
4

statian, Kanasahar) to cuctoms ( appeal Bfanch CC(PysHO. Office, shomong vid7'e'_ o

your Estabh:hment oroar No 43/97 da*ed te 6" fep, 97 immediately afie rgettmg the L

Trarsfer ordef 1 represnnted before your: goodse!f praying for my retention at Kanashar
on 1h’e gromd of senous sincness of my retted old aged father | alsD stated the fact
that ultrasound test w.as performed in his abdomen and multipie stonzs were deteote,d : 7

in both of h ] kaanys ard according 1 Dr. A Blswas F.RCS of silchar medlccd conege '

Hc;spita! ’mose arz chomfnng larget day by day and c«hca,nd be 1mm-d;ately removed o )

frem ris Kdneys by eurgical methcd 1o pmtectthe kldneys from whmate damage to
~ save his life. For the pLTpOSE of which he should pe under pm!onged treaterrent and a
pariodica’ medk,al creckup which ir: absence of me 8 vatua\ly impoasrb!e asi -a!"ﬁ.th&‘ .
anly son of my ageo parents and mer'* none other than me 1o Iook aﬁer then m therrf .
distress , but dS-! dsd not gat any re:.ponse against my ropreﬁentat\rvn from your kmd

b end, i ha«:‘a to jom my hew place cf ooatmg at shmor HQ

e ek




‘ o,
‘n:':/ e 2 e ‘ " . %NNE’X) WRE"‘ ,[Cd\'kgﬁl
| - ¥
l‘ But very recently, thc abdominal piun of my father
hos becone quite intolerable and has tﬁmaaﬁd omu.&nbly
and mman to the said surgein o, Ao‘ nim- tho stones
Md b. tmowd immedistely, other \du .tt would d-ﬂmtdy
be m«x to the lifa of my !athor.

iy e
g

' ao. in the above cammmco x do not £ind any
othex altemuw e to spproach beﬂom yonr ®ind and huna.
u&tman self to save the 1ife of uy old aged father dy arre
»anqlng my tmnafer to any pl.ace of ucha: Dtvid.mal Office
- OF at mimqanj Divisional omteo as X aay provide the ainie
RER Mou faocdlitias to my ﬁather to oave hu 1 fo.

And for this act of k!.n&maa. I would rematn ever
momwmumaam&xeymmmuzmmy.,

qud P

A rw,&a faithfully,
Dated Shilleng, '

the 1éth April #97. Sabor w,Cw&u»d
;- - ( S3APAR kR, QIOUTHIRY 'l \17
‘ _ mapwtor '

Customs ( ) Bxench
MeEpRe, mﬁg. ’

I

cOpyto 2
The Gene:al Secretary, XY - ‘C', Rxemtivo O£ﬁ.ce:s

Asgsociation, North Sastern Region, shillong, for taking

Up the matter with the a muatg a rit
pathetic Oonnidetatim. pp ‘m“’ y £or Sy

s‘l

(8]
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ANNOXULQ-4 6 6 ANNEX})RE W
I'e NO. A=38017/20/92<A0=IX 1l -
dovernment- of 1ndia
Hinlotry of “fnancn
. Departmont or ovonue
| & Contral Uourd of LExcisa & wuie

g i ‘ ' ;h
. | _ i
; ‘ : ~Neuw Lolhi, the 30th Juno, 1994
‘5 A1l Principal Colluctorg of
S Cantral ﬁxciuu\und,”uotomu, ;
.i‘ N
; All Diroctor Jenzeale/Narcotico Cotmnincionnr
i All kha Honds Lf Lepartmants undur
. Contral UBoaxd ot EXclao & Cugtong,
; ! ' ' :
7-" | . L
(AN H . .- -
1. ‘Subjnect Transter-Guidolinay regarding rosting and
: i ‘tronafers of Uroupi 'n' 'ct ypa 1p officicn
1 C e in the attached & Surbortiinate officuu undur
:1: ‘ Cantral Nourd of Exciso and Cyatoma.‘
 Bilx,

1a Yo Now A 22015/20570- n supergens
]\d"III"B dt. 1911.70.

. don of a1l pfevioun'
instructiony

¢+ 08 indicated §n - ?

-t
- fe oo e e T T
PR . = rv—

' : the wargin, tho folling instrocew
4+ E,Ho, A22015/21/89- tione/quidoliney are isouad {n
| AG-III~D f¢, 117,89, Locontolidutod form for rogulating
' E ' ' - the tranntaerxa and dsputation of
3¢ Yo Ho, A~35017/17/91~‘_ Group # © and n officers in the
! Ad<1XI~n At Aa,1,v3 various uttaoched uwnd dubordinatc
| 4, r.ong, D-12014/4/92 ‘ cff%cun undﬁ?,thn Central noard
i} b AQ=1IX-D de, 2.9,92, of Lxcloo b Custory - -
il L
: !

)

L/AI- dry

die B! and Sroup o Cfficorn 1

)
i
1l
1
'
i
Ty
i
1+

(1) Fordod of stvy at cue tiatson 4

o T T b

{8) EBxocutive ofeyc
.« OLtdeor at one
Trnnvto;a'mny
reguiremants
hecegsitate,

9ry 1 Tho porfod of stay ol: sn
station eshrula normi)ly be 4 yuvors,

‘be made wuyyjeyp it sdndnistrative
Or compasafonatoe sroundy, mo

) Lintstertal 061 .o ¢ nayg Minde
axa ulao ({ably to tranntar,

_ Oftfcors, routine tronutor of Minloturinl Yegtcarn '

f‘{g : Lrom one atntdon to snother ahaula be svoddad, '

N ’ Howevar, Mindsturial ofiifcury nre Hnble to ba

: tranvtorred Crom one chiirgu o anothor At pariodic

intervaln, ' R

a

tordal officers
liko tUsocutivae

. .- e i e P
. e e .

Contd, 41 /2
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11, Oroup D' Jtafe

liable to be

the Collactor
axtig,
trone

1~ Uroup'hl uytafye ure also _—
transferreq any whera vwithin . Lol
Ate aven though {tg Juristicution . '

18 to more than onea Stato.<Houav0r, frequant
fure of Group D stafg phould be avoided,

f

. XXX, Yoostinqon of husband ~wifn Loams st the sama
i eATION 1w -

, } ‘ , (
K Guidelinuu containogd 1n'Department '

: of Forgonnel e Tradning'y Otfice
Mamo randyn o, “8034/7/86~Entt(h) datnd : '
UJ.d.EG_may be  tollowed nubjact to admi- -
Rlutrative zoquixcmvntn/uxigqncien.ﬂrx\\ /

AV Ihsl__‘;.t..t-vw.au:};_g:;!uz.u;!x‘z:_._c.'.'_v;'.r'.11_:.'}_;.1-_'_r?_'l___. oquirements,
' of "Cooling Ut Rerdod - ' ‘

.

~

(1) “reicary Fostod An any of ghe folloting .
- charguy ny mantioned below, on complotion '

of hWiu/hay noxXml tonura, be Iosted to g

£0rm\tion/ovgunisutior/anuiQnmant other

than thopa mantioned hogpg below j. !

fa) Mrporty, o
\b) ]".,ClRQl. . ’ .

(e)  p,a,n

."i‘:o

C (a) - NCB/ED(PEHA/BIU ETC, ' -

-The officars go Potted in any of the dforaaspnig
,chargna/orqanimation asu!thgntu will b roquired to
completn thy “Cooliny oFpn boriod of hot lens thap two

ing congddorod for ra-posting to any of

' yoarg beforo ba

‘tha aforopaid clinrgesn,

V. () Thu pever to L0l thy
AAAAAA el Kolax the

. ‘ )
~~~~~ Loy 0t period etc, .

., A 1

The pouer to rolay the “enoling ofgn
8N A~Vicur uith referoncy o
An para 1v nhll ba
Director Ua,.,

the lNand of th

period for
tho chargeg hentionnd ' |
erorcined Ly the Vslle Collr,/ b
ral Concerned, i consultntion with:

O Lepartwent cof thmAOrficur;in,qucution.
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i (b)) Tho daciofon

1
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The darinton to extand the; normal tonure ‘etc,
B will be govarnod by tho, provisions of - !

’ b rocrultment rules anq the DPOLT's guidlines -
5 on the tenure/dnpurat1on/uxecutivag1notruo~ :
tionu of tlio Bouad as the cape muy'be._ '

i 1
¥ M
N . .

LI
: , ! ' i
v, Transfers of Office bearnrg af the Xecogniced
: ‘Associations of Central Uovornment Eimployevg, -,

N .
. . " t ¢
!“.‘, : ‘
i

In regard to tig tron

9iors of ‘Office bearars
P CJof the raecognined Unionu/hsnoqimtionu the inotruce
i | tdona coutmined in the Unpartment-oﬁ FYarsonnal ‘
»y 5 15 Tradning's 0,4, No, 27/3/69639tt.(8) dated 8,4, .
. 11969 shovld be observoed astrictly reud with future
e ' |amandmonty, i€ anpy, - A :
i : '
~ AR { ' | |
3VII;"Notwithntnndlnq the dnatrugtions contained in -
. ©obarugraphy (1), (171), (x11), tho Headn of tho
; © Dopartuwent will have full authority/powa; to
o . tranafer on officar oy ndminiatrntivu/composnion~
Iy . 8to groundy, i L :
i1 : i - ty . S
. ; iThb Hueado of the Departmont 411 4luo be the |
f?l { deuidding Authority

a3 to what 'would congi.iute

| 9diiTdcule Posting dopnndihg‘Cn the local conditiona

Do o and will  bo fully buthorisad to fix ~ tonure of

Pl R iposting of offlcorsy at thousa placeo, oa'ddedine
jnecessary for adminfutretive

;rQQuiremGhte and
i ‘exigenclen of sorvice, { s '
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b i
VIIX, Genaral ' .

' (L) Genorol trangfors should be effacted ot the
and of the academice yoor aund orders therefor
should be 1syued sufiictontly ih’quance,
Ordery iuu&ud[otrerdiao:UHOUld contain
reasons . on rucord, '

§ E ,I ‘ o '
(11)  Cretcoro Wha are due to retirs within two.’
g YOArgs or 6o, nisy not bho trangterrod from

| thadr state/dioletct o

from tha proximity
of tho-station whhrm,thoy Pronoyy Lo settlg |,

down atter reticement, Those who Lre posted
avay from guech a ctotion inay, if they so
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("No. 1/(3)- 71ET. III ’000/37”.-(,0 : f;e ‘ .' !)ute¢l m 1‘1" )0"6
-\_/\_/\—-f ~ ‘ . ;’ ':'4‘”*;‘,; - [ " :f .
i ESTABLISIMENT ORDER NO. 130 /2000 i e -.:'i *“E'T:*"z"' E
" DATED, SHILLONG THE IS“I)ECEMBP_R. 2000 x"} f o5
LR Ao R ES
. e ‘&7 ’, g .3‘ . st
Subject : L suhhuhxncm Annual \ienoral Tr .msten posting and adjuanm.m in thc 314«1; ot "
o lnspector.- ()nlm u.g,urde Lo ‘*
The tollowiny tlalhl(:l puslmg and adjustment in the grade of lmyc\,lum are hutcbv ordercd wilh
munv;dlalc cffect and until further ordery. < :
" Sine| Name o O . O S (R
-,- 01, .| S.K. Saha ¥ T A Smuggling Unit Nagaon Range
A . SER - Guwahati Customs Divn. - | Guwahatl GEx. Divn., |
| 02 T§ Mahnma L | Hallidayganj P.p. . “TNagaon Range
L ... -.J . . \iuwahat Customs Divn. (Guwahati C.Ex. Diva
[ 03 H. Goswami ; ¢ Teapur C.PF. \ Divisional Office
! O R Giuwahati Customs Divi, | Tepur C.Ex. Divn. 0 o0, |
i 04, | N. Bhauachagjec -+ S 101 Amingaon ! Silchar 1Range - ‘
b e tiuwshati Customs Divn. ;) Silchar C.EX. Divn.
i 05. | S. Goswami . Disposal Unit .1 1igre. Anti Evasion
R R . ' Guwahati Customs Divn. . Cuwahai L
06. | R.C. Sharma . 1.aw Branch " 1 Tagiroad'iRange” ‘
N 3 i Gruwahat Customs Divie, Guwahali C.Ex, !h\n -
07. | Arun Choudhury ‘ Anti Smuggling Unit .—1 Agartala Range '
~ _ { Agartala Customs Divn, . g Sikchar CEx. Diva © |
08. ! G.C.DDe¢b Barma i Agartala Aupon P.p. - ;| Agartala Range T ,
SN e e Agatala Custonts Divn. | Silchar C.Ex. Divi -
. 097 T AIK. Chakraborty ! aw Branch T Agartala Range 1. o
N Aganala Customy Divn, ! Silchar C. Fx. Divnt
10. | Nartik Sarkar. - Anit Smuggling Unit | Tinsukia Diviy. Oftice,
N ..pAgantala Customs Divn. i "Tinsukia C.Ex. Divn, -~~~
1 Swapan Kr. I)chnam | Agariala Airport PV, ] Ag;mala Range A
B R e pAgatdda Customs Dive, | Silchar C.Ex. Divn, » - -
12, .| 8.8, Roy i Sonamura CPF ‘T'insukia - IR.mge A ——{
AR Agarala Cugtoms Divn, - [linoukia CEx. Divn,
! 13, | Alokesh Dey .+ l)hmnmag;u ‘CPE , grl)hammnagar Range - o
; e ; i Kanmganj Customs Diva, - _ " Silchar C.Ex. Diva, |
P14 | P Dorbora v 1 Badarpur CPF - : 91bsagar Range
R M ©§ Kanmgan Customs Div.__ “/“Josat . Ex. Divn, .
g@/ S.K. Choudhury U Silchar CPF T T © il Aizawl Range -
| /| Karimganj customs Diva,  ~ - \Sd«.har CLix; Divm, == )
6. ILP. Roy. | TeehS IS/ Adj, Br. Tirnsuhia - 0 Range -
' o . | Karimganj Customs Divn, ‘llﬂ'ﬂlkla Cikx. Divn.
1 IR }'" - | Silchar CPV -Bd(ldlput Rangc ‘4
i l : KNarimgany Custons Divn,. Stlx.h._x[_& Ex D “_'____._
' 18, 1 J.) 1.uumdnr 1 Anu ‘)mugglmgl nit } ‘Karbuganj Range
b * harunganj Customs Divii. | Sifchar C.Ex. Din.___
! 19, | J.G5. Paudd ! . 1sadarpur CP¥ Jorha( Rm\gc
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| Parag Kanti Jas LR, Hges, Otfice, Shullong - E thnl Ulh»c . ‘ \

. . N © 0y Silehar U Ex, Diyn, ‘ ‘

’ . . .. e

i PK. Sathia \J.ng.um Range i Divnl, Anti £ vasion i

| C " Guwahat CBx, A, t (ruwahati C. X ‘)““- \

1§, Ahmed )

S UpalDas

Ms. Noni Borah

\ Hitesh Slimmé .
‘ . . v .

‘-..1‘. BR Doro =

L 3.C. Nath

1., Mazumdv:r

\I Nn.C Bama
\ s, KM, §\lm|w}]

( '.K.""Bii[iyan ‘

Gubinda Kalita

1.1. N Bhuu.a
gt

| BM. Das

N.K. Nandi

N eeum- -VIG Br.
XL H, ( Office, Slull(m_&

| ] viuwahati

" Pival And i vasion
'UUWJl\dll( Ex, Divn, : _'
PO an Uﬂmc bmllnng
I

Munguldm Range

D Fevpur C.EX v,

\d]udu.umn Branch

cemwe

Lok, Higrs. Office, Shillong

' ("hapaguri Anli Tvasion
ll)hulm( Fx. Divn. Y
+ Chapagun Ant Evasion
! Dhubri C.Ex. Diva,
i Chapaguri Anfi Tvasion
| Dhubri CEx. Divn,

. qu\ Anti E\a.swn Uinit

» Liuwahaly

l cohnical Branch
(mwahah(‘ P,x Drvn

l Ilqrs Jaw Br.’
PNOR Rangc )
(:uw.th.m( lix . Diwn.

' Anmxg,aon Rangc .
huwahah( Ex Drvn e

\l'K( )

-._...-— ——.

1 )nml Mm £vaston

4 yuwahati C.Ex. hvn.

' I)md Audll
;\nuwal\aln( .Ex. Divn.

!
A
i

o ,uuwahat\(. Ex,. Dl

Tl\agaon R.mg;. it
(ruwahah( FX Urvn.
Dtvnl Office,

t(nmahauk lx I)tm "

Diwvnl, Oflice, ,-; ;

l
1
|
| Ant Evasion Uit 1
“fezpur CFx, D, \
nRPL - lRangc,
Dhubr C.EX. v, ]
Divnl. Office, l
Dhupri C.Ex. Divn. ]
‘DM\] Olfice,
3 I)hubn( I, Livn.
T I'echnical Branch
|(mw4h4h( Ex. Divi,
i “Law Branch

1 C l_:_g(__}lq_s Oflice, bhﬂl(mé_
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D1bmgarh Il Rang»
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Marghenta’ ‘I Range '
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T /\ppual Hranch -

1¢ ['_x.nllq‘rs Offick, j_hxllot_g_
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i) The Commissioner of Customa,
N.§.R. Shillong.

i1) The;Commiesioner of Central Excise,.-'
Shill()ﬁg . . : '

( Through Proper Channel)
3ir, - '
biw Prayer for retention at 8ilchar.

With referance to my garliar represenfation ,
submitted a couple of months back on the above subject, I
seek the opportunity to submit the fullowing for your kind
and sympathe tic congsideration : ‘

: That 8ir, on the ground of my old epad paraents
chronic jllness, I prayed befors your honour for my transfer

in the year of 1998, whils baing poaded at Shillong Customs
HBqras. accordingl y your kindeself ordered ny transfer here

at Silchar C.P.T. and I joined hers on May'98. as a Medical
College is here, I thought.that, my ailing parents can beg
provided with bast medical treatmsnt facilitiss hers and

that is why I opted Silchar as my place of posting, though

it ie not my permanant residencs. However, since then, I anm
leving here with my parents and they ara always being under ‘
suparvigion of rencuned cardiolosists and Medicina specialists.
Mea%wgilg;-l have given admission of my son hers also at

a {3School. B

Now,as I already have completed 10 years in Customs
organiséition, I am apprending that I uight be releasad to
Central ERcise this time during Annual General transfer,on
which occassion, if, it is being done actually, I may kindly
be adjusted at Silchar, which is a Divisional Hqrs., otherwisee
if 1 am being sent cutside of Silchar, that would bg the cause
oflan-anormousvdistrass Yo me and my family membars am mhX.
well. gl s _ b , _ ,

And for this act of kindnass, the poor petitioner

a8 in duty bound shall remnin &nd evér'pray,r

Yours faithfully,

¢ ;lk A ~.AL\Q{1§»
S. K. Choudhur o
ookl y OV SClaw

r

Cdpy to;:'Thawqqneralvsecretapy, Gr.'E{QEXUA,vShiliong, with
. & requoat to take up the issue with epproprate author-

?; ity for kind. consideration. . v o
. . - f&ﬂ“//

whalex
( 8. K. Ghuudhury )
Doy
wfgj Audchon’

- My

o
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R Thé Commissioner of CentraliExcise, . i ‘
B Shillong. R ' -
' & Co
( Trough Proper Channel) i+ Co
. ‘ . ) ‘!"f"- .' . ) . |
L : S e b 1 .
Sub ;! Prayer for retention at Silchar on humanitarian

) ground. / : s VI

. !-' - . <':.l' ' - ': . tr

~Ref ¢ Eétablishment order No.:130[2000. dated Shillong,
Co the 15th December, 2000.  ° L

Hon'ble Sir,” ' ' g :

Kindly refer to the above order, vide which I ’
have been transferred ( S51.l0.15) to Alzawl Range from my
present posting at Silchar C.Pp.F, i ‘

b2 . i v-i . ¢ .
L That Sir, since October, 2000 this ig my third
consecutive representation praying for my retention at
Silchar for the following reasons := & . : |
; 1) Though Sdlchar is not my home posting, I opted
-this place as my place of posting for the purpose of tetter
medical treatment available here, My old aged parents are
suffering from hypertension and other -heart diceases,' and
for this only, my prayer for transfer was granted and
accordingly I was permitted to join Silchar C.P.F. on last
May'98 and since then I am leaving here with my parents
and since then they .are under tteatment of renouned Cardio-
loglst ‘of Silchar Medical College Dr, P.C. Sharma and
according to him they need prolonged treatment under ' his |
supervision, According to Dr, Sharma my father should undergo
the bl - pass surgery immediately in order to save his life
- from the Ischimic heart disease from which he 'is suffering,
I being the dnly son, looking after.them during their last
days full of -distr ess .,  Now if I am transferred to such a
remote: place like Adzawl , I would 'be in a total helpless
.condition, virtually waiting for the last days of my ailing
parents to come. ‘ Lk : k .

. ,
S, ' A
i , »

i So, I préy, to ydur kind anafjudicious’énd and
hope that you would adjust.me here at any Unit at Silchar in
order to save the life of my parents and oblige thereby,

t s H

g%ﬂz&"’ E;U'&.L.'QY "‘7'('} yest a(-“ ’ i .
A Sl Ake ' ure ithe
Al D Wk (\t:ul;i)uy_/” ln . ~Yours fadith u}j}'t

N U
{‘CY lt-‘-t’w'\j‘,i" &Q{-Umuﬁc_.‘ : ; C,\'\'* -
7o ' R TACAR AL
B L ' ( S.K, Choudhury °)
SN o . Inspector,
- : ng CEF , Silchar..
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The Commissioner of Custoas,

North Bastern Reglion,
Shillony.

Hon'ble: Sir,

Sub : Humble prayer fo
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r retention at Silchar on_ the

ground of mother's serious illlness.

Kindly refer to my earfiier representations dated 2.11.

2K, 11.12.2K,and 20.12.2K pra
(i.e. at'my present place of
and fervently 1 pray before y
below :=’

That Sib, in a very re
tne health of amy aged wother

ying for ay retention at Silchar
posting). Once again aost humbly
bur kind and judicious end as

cent dcvelobment, conditicn of
deteriorated a lot, wno, &s I

have todd already, is a chronlic patient.of hypertension asso-

ciated with other heart aiime
admitted into Silchar Medical
to Dr. P,C. Sharna, a renoune
she should be there in the 1.

endangered her life, as virt

nts, Ultimateisy she had tc be
Coliege Hospital and according
d cardiologlst of that collage,
C. U, atleas; for an another week

ly ner condition was lesding

under strict supervision to ?:Te out from the crisis which

her to ua cerevurai attack, whi
to timely intervention of the

That Sir, it may be

ch could oniy bte preventec due
doctor. -

ntioned here that, recently during

Annual General transfer, my name has been released frox Custom

side and subsequently been pg

Now, if I am to proces
here (I;beihg the only son of
her ﬁays’ it can very easily

With such a condition,
to knock at your kindself for
least rcr another six months
~less condition ag stated abg

Copy to':-

sted to Aizuwl C.k., Range.

d for Alzawl leaving my xother
my parenfs/, how she would pass
b: m@ﬂcﬂﬂ.

i

I have no other alternative, but

" retaining we here at Silchar at-
(if not mog@),.coasidering my helg
pve and oblige me thereby.

Yours faxthfu ly,
Sl
( .}0 Ko Chot‘ \IY‘(SJ k

. Inspector,
C.P.Fe, Silchar.’

1) Ine Coumissioner of Centrai btxcise,3niislong for his

(ﬂ\ - /kind inforwation &

consideration.

5

necessary action.

\2) The Geuneral Secretpry,Gr.'C' X0A, Snixiong, for
taking tue issue with

‘ \\,b\ &{.«u--
» t \)‘\\’;‘Y' b Kc\' |)d(‘\)‘
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Fotmerly Professor and Head
Depar‘kment of Cardiology
Silc‘]bha;l_ Medical College

|

!,
t
[
1
i
i

Prof.(Dr.)Manmath Nath (Rtd.

{;:24 - | ,96

Annexure-
Chamber
Silchar Hear Care
N.S. Avenug, Siichar-5
Tele 38266 FAX 41196
Residence |
Green Park, Meherp-ii, |

" Silchar-15
Phone (03842) 32455, 41196

TO WHOM IT MAY CONCERN

This is to certify that Sri Nalini Mohan Choudhury, 69 yrs. Is under my treatment for
Hypertension and Ischamic Heart Disease (CAD) for long time. He needs constant
Medical supervision and treatment by a cardiologist. The nature of his disease is
jchronic one and will required prolonged treatment. He also require oonétant nursing

care bythe nearest relatives of the patient.

Sd/- lilegible

Dr. M. Nath
Retired Professor of Cardiology,
Silchar Medical College
AMC, Regd No. 3909
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- OFFICE. OF 1HE DEPUTY COMMISSIQMER -;!' %NN -

\ + CUSTOMS DIVISIONSsKARIMGMIS 4 o
GHE
ORDER DATED:= 24,04,2001.
:.‘“3‘."5

‘ r‘\.

In pur.auance of the Estte. order No 130/2000 dated 15,12,2000
of the Additional CommissSicner (P & V) Customs ~And Central Excise
Shillong, issued under endt, C.NO, I1X(3)27/ET.111/2000/37433=-60
dated 18.12,2000, Shri S.K.Choudhury, Inspector of Silchax CPF i3 = -
hereby relicved ‘of his duties in the afternoon:of 18.05,2001 with

direction to join his new place of posting at Alzawl Ra ng-a under
Silchar Centra 1 lec:.se Diviaione 4

. | S v.sm\ge

Deputy Corrmlosioner,
Customs Diviaion, Karimga njo

E . ‘——_—_—-—_—-—_———‘-—‘
c.mo.11(3)é/m/Aci¢5"2.000/'. o Déte;d:— Z}

i

~

Copy fomlarded for information to:- '
- 1, The Comissicner of Customs, NeEeRe, ohil long. . ‘
26 Thelll\.dditicmal Commissioner (P & V), Cu...toms & Central Excise,
MGe
3« The Assista nt Commissioner, Silchar Central Exdice Divi.;ion.
4. Th.e st.[pdt. SilChar CPFQ . ;‘3
5 The Supdt.’ Aizawl Range.

' 6. ‘Bills Br./Account:; 139:5 Ca.ahier/condidential Br. o
e Shri S.K.Choudhury” gec -or for corrpliance. S S

« v,Si.ngam )

Deputy ‘Commissioner,
Customs - Division, Karimganj.

g

i
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Addl. Central Govt. Standing Counss:

Centrat Administrative Tr.bunal

Shri Swapan Kr. Chowdhury,

Union of India and others.
-And -

In the Matter of :

Written Statement submitted by the
respondents
The Written Statements of the abovenoted

| respondents are as follows ¢

/1 Lle That with regard to paras 1, 2, 3, 4.1, 4.2 and

14,3, the respondents beg to offér no comments.

2, ‘ That with regard to paras 4.4 and 4.5, the respon-
| dents beg to state that the contention of the applicant is

| not correct . The applicant has completed more that 12 years

——.

| completion of 4 years of continuous service in Customs any

| officer is liable to be transferred to Central Excise and

——————.

|Vice-versa. Accordingly, his name was released by the Commi-

l
|
Lssioner of Customs 80 Central Excise,

Upon release from Customs to Central Excise,

éthe Central Excise authority give posting such officer

laccording to Administration exigencies.

N

@uwahati Bonch: Guwahati
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1% is pertinent to say that the ‘ﬁramafer
order of the applicant frém Silchar to Hizwal ‘wes issued

“in the month of B@cembem 2000, much before _tk‘g@» start of

the academic session of 2001"‘-520%5
3o That with regard to para 5, the respondents

beg t@ state that im vi@w of above submissicn the applicanté

is not eligi‘bl,e to get s r@liei' and Ocho be ,dismissed. -

Verii'icati@n evoo0s00@

3

i

St
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| YERIFICATION
| I, Sri Aroman Asmor $6 B Blowed thosios
i

g GO s being authorised do hereby verify
| and declare that the statements made in this written
; statement are true to my lmowledge, informbtion and

believe and I have not suppressed any Xz material fact.

| And I sign this verification on this the WF

; o7
| day of Rugmst, 2001, at Guwahati.

i, | Jw Qen thusaln

! Declarant e
dowtstant Commissioner .
CENTRAL EXCISE
GLVTANAT! DIVISION
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h’ Sari S.K. Choudhury :
-
! | " V-
Union of India & Ors.
- Aud-
In_the matter of s
| Written Statements submitted by
H. the respondents.
H | |
| | The respondemts beg to submit the written statecments
| h a®e as follows &
h‘ 1. That with regard to para 1, the respondents beg to
| % state that the contention of the applicant that the impugnead
5 :E;

order was passed during the middle of academie session is totally

i

“; false, as is evident from tkhe date of passing the order .p.
| 15.12.2000, |

|

! 2e That with regard to para 2 and 3, the respondemts

ﬁ beg to offer no commemts.

51 Be That witk regard to para 4, the respondents h_eg to
H state that it is a fact of the case -

" 4. Taat with regard to para 4.3, the respondemts beg
%«

to state that it is a fact that the applicant was posted at
S.ilchar. Customs prev. Post vide Order No. 6/98, dated 29.4.98.

In oonsideration of hj.s Tepresentation. However, since the




|
]
|
!
q
|

D=
applicant had already completed 10 years service in Customs

formatiom, im view of existing norms the applicant vide Order
No. 19/2000 dgated 15.12.2000, yas relieved from Customs and
wag placed at the d;lapoaa_l of copnissimer of Central Bxoise,

Shillong, Subsequently, vide Order No. 130/2000 dated 15.12.2000

of Additional Commissiomer ( P & V) Customs amd Cemtral Exoise,
Shillong, the applicant was givem a Central Excise posting amd

trensferred to Aizawl Range under Silekar, Central Exeise,
Division.

5. That with regard to para 4.4, the respondents
beg to state that the applicamnt joimed the departmentz® as
Inspector om 27.1.88 and simee August, 1990 till the passing
of the hpﬁgned order ke wvas contimuously posted im Customs
formation only; It may be mentiomed here that the present
Commigsionerate of Customs, NeZ R Skillong along with Commi-

s avelend @ oalon Cofloclonste O) CosBis Bob Lonthel) Prarms R ovly

ssiomerate of Cemtral Bxeise , ﬂlillong)‘by Ministry ‘s Office ’
Order No. 98/93 dated 3+641993. ( Fdo A=32012/18/90-Ad 1T ) .
Pollowing the creation of two separate commissionarate an

Order nurbered 1/93 dated 16+6.93 was issued by them Primcipal

Collector of Customs and Cemtral EBxcise, Calcutta to re-defire

the Jurisdiction and fumctiom of tke two collectorate based

at Skillong and to re~-distribute the Exigting staff detweem the .
two Collectors.

6e Thet with regard to para 4.4, the respondents beg

to state that im view of the above Quoted order am executive

S

officer will work ir the Customs formation omly for a period

——

not exdeeding 4 (four ) years. For retention of an Officer im

Customs formation in excess over the stipudated period of



.3&-
of four years approval of Principal Collector ( Now Chief
Commigsioner ) is necessary. In view of the above facts the
transfer wag ordered purely on administrative ground.

i amreeh

The contention of tke applieant that transfer was ordered

during the middle of the academic session is unfoumded. Also,

the applicant wes givem sufficient time to joir ki plece

of posting as is evidemt from the faet that he was relieved
from Customs Preventive Post, Silchar, wee.fo 18.5.2001.

( Amnexure=g of the O.A. No. 183/2009) vide order dated
24 +4 2001, of the Deputy Commissicmer, Customs Divisiom, ¥
Karimgenj, i.e. after 5(five ) months from tke date of tramsfer,

vide Order No. 130/2000 dated 15.12.2000.
oo e

T.  That vith regerd to para 4.5, the respondents

beg to state that there is mo vicolation of any professed morm
and guidelimes laid dowm under the tramsfer policy/guidelimes
dated 50.€.19% . Under para 1(1) (a) of the sbove tramsfer

guidelines it is clearly menticmed that transfer of am exeoutive

officer may be made before the completion of the normal tenure
of 4(four ) yeers vherever admimistrative reauircment so
necessitates. And, the applicamt was transferred purely on
admivistrative reason as stated above in para 4.4. The
applicent’s contemtion that ke vas picked up as pick and
choosge besis and there was mo administrative exigency for the
transfer, camnot be accepted at all. The respondent being
kead of the depariment is respomsible for smootk and proper
adnixistration of tke department, throughout the jurisdictiom
of the Commissiomerate, whick extemds over whole of the nortk

eagters regiom. Therefore respondent is the best persm to



s
decide wheatker amy administrative exigemcy exists im case

of a transfer.

8. That with regard to para 5, the respondents beg

to state that ike applicant's transfer from Custome to

Central Bxcise was lomg due, but considering his represemtation
he was allowed to continue umder Customs formatiom and glven
posting as per his choice 0f Silchar vide order No. 6/98

dated 29.4.98. However, adnimistrative rcasons as stated
above im forgoing parass Compelled the respondemt to relieve
the applicant from Customs formation to Central Exeise vide
Order No. 19/2000 dated 15.12.2000. In view of the facts

stated above the applicant is mot emtitled to any relief.

9. That with regerd to paras 6 and 7, the respondents

beg to offer mo comments.

10. Thak It is therefore prayed that tke

Hon b le Privunal diswiss tke appli-
cation and vacate the stay order

dated 1645.2001.

V‘rificatioé seese sacy
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YERIFICADION

I.an\&@ukﬁMm%&w@mm@qu ot

Cskioms bumsholi being authorised, do hereby verify and
declare that the statements made t» this written statements
are true to my knovledge, imformation and ¥ believe and

I have not suppressed any material fact.

Amd I sign tkis verification on this (9th

day of (Nevewborts 2001, at Guwakati.

Vidalia
Deporent -
Deputy Co nmisston™
CUSTOA = DIVISION
N GUWAHATL
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© . .Céntral .Excise;Shillong -and'.Collettor of~ =
Customs (PreVentive), Shillon RO RS
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With the 1§55 of Minietivis Setice Order uc.93/9° s .&
dated 3#:6.93 (FiNo. A-32012/18/90-Ad 11)under which & ; N
: separate PreVentiVe ‘Coliectorate of Customs has been ' Y
. carved . out of. the“exieting Collectoratenof Cugtome -80d. ... o ffxl
|
!
i

- Central. Bxcise,’ Shillong, it nas become. Necessary. to-- - 5
‘redefineithe; jurisdiction and functionsof the -twol - .- :
Shillonqyand £04 ro?distriba.e" I

& AEWO: llectors.

Collectotctbeccdhat

“0.
70

' T"Coilectcr of" Centra1>
":CustomsxPreventive).

ng’: o
Shillong. ‘and the two Collectorates‘”
8 Yeorerate of Central E"cisa,_Shilldpq'
. and’ Collectoxate ‘0 Customs (PreVentive). Shillong :

3.1 Thé Ju}iodiction Of'either COfle torates w111JCOVer
the States:of Assanm;, Meghalaya, Arunachal Pradesh.Manipur

Mizoram. Nagaland'and Tripura. $0 : ,,

3.2 The Collector, Central Excise will ‘look aftérathe:f O A A
ontirce Central Exoioo work within hie: "Collectorate,i.00 . . ?‘bﬁ

collaction aof Central Deinn Ravanuan and COnaa, raining | |
of Demands, racovery-of Cantral- Becdso -Arrscisy: Ankde~. = 0 . ;
Evasion work of Central Excise, :Adjudication of. Central L »
Excise cases, Review of orders in Adjudication passed by ' ﬁ
Additional/Deputy/Assistant Colleators of Central Excise, {
£1ling of appeals’ against orders pertaining to Central : :
Excise passed by Collector (Appeals), computerisation - ,
and all Court work pertdining. to Central Excise. He will f
exercise over-all supervision over the Ceptral &xcise. o i
Divisions and Ranges including Administration and Audit ' ;
functions in hin Juriadiction

le v &%

3,3 The Collector. Customs (Preventive) will correspondingly
look after"the ‘entire work of Customs within his. Collec~
torate i.e. bianning of Anti<Smuggling and Drug Trafficking
work along~ the Internationel ‘borders of Bangladesh Myanmar.
China and, Bhutan “hnd. the“adjacent areas thereto,‘including
all areas: within his-durisdiction. performing ‘Customs .
work ariaing 'dut of any Imports-from. and Exporta’to the\
aforesaid and other;couutries. ‘collection -of Cugtomg " ¥
Revenue, disposal of gooda confisoated -under - the Customs‘"
Act and NDPS Act, recovery of Customs Gutiss,: arrsar S
review of ordors passed by “the Additional / Deputy /Assistant
Collectors of “Customs under the Customs Acty . Adjudicetion.- ;
of cases under ‘the. Customs Act, £iling of Appeala against  °
orders pasied” uiider’ tHe ‘Cistoms.Act. by ‘Collector (Appeal" ‘
and the Tribunal. all Court matters relatinq o Cuatoms/
s N Ve Sip/ 2
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«f“with ‘almaximum’ Of <2 y&ars TL’a station, - ApproVEIL . -

N of£icer has to 'be retained in the Customs Collec-

and - Narcotics, Administration matters rela ing
Customs,. Narcotics and‘staff deployed i1 Lhe-eustams
Collectorate. Audit. Computerisation: and all: other
. .matters pertaining toV.Customs, " He *will exercise’
overall: suparvigion- ovnr-ail-tha Mustoms- Pivds iane. ..
in hds’ Jurisdiction. ‘He“'will also process and. ‘sanction & -

“all rewards caseson’ithe. Custnms side. ;-

° -u :‘

4, All logistics in terms of Vehieles, Arms aﬂd
'Ammunitions. Metal Detectors, Other Anti-Smuggling

- equipment étc, .earmarked for Customs work will “gtand
- immediately " tratisferxed to the Colleotorate .of . '
Cugtoma (Preventive). Bboth C

together immediately to work out. the sameu-{-7”

5.1 Establiahment/Viggiance etc, 1 Ih 80 far as
Administration is concerned, the two 0011ectots :
will be: aupported by common Establiahment and <
'VigilancexSections. -In so far as the executive.

and ‘operational staff is concerned i.m. 4n the @
- grades of Superintendents, Inspectors, Drivers b
and Sepoys,the 'two Collectors will conduct a joint 4

exercise of transferring these staff enblock from
- Central Excise to Customs and vice~versa. once

. in a year , The staff so earmarked for transfer
1Lfrom Central Exclse to Customs.will work in- the's ik .
-NZCusLuuu torma:ions tor B eriod not axceeding:4.¥ears‘

~0f the P:in—ipal ‘Collector will have to be' taken if

-ltorate in excess over the period of 4 years.w,af

O

B 2 All transfers and postings ‘of staff within the
“Cugtoms.Collectoratd: will be“ddne. by "the -Collector T
of Customs(Preventive) ‘and .Yikewise on the Centrall L

‘lhciae aiu=;~uxauhc LOiiegLOr or béuultt 6aczae;'»'

© 5,3 Complaints rand” Vigiiance mattezs pertaiuihg

t.o the staff will ha. lanksd..inta. hy . the .respactiva
Coll '

Given by thams
6. ‘?inahcial_ﬁbﬁéfksﬁ Steps are being taken to *ﬁ

earmark a sesparate budget for the Customs(Preventive)
‘Coliectorate and which will be op rdloé" R N e A
Cull_g_u LOL  UEBus Lenud ™ o Puiivive )o {te Tl Lot
Officer will maintdin two Budgets viz. the Central
Excise ‘Budget’ aid the Customs- Budget, which. wi\l v
operated-by“the raspective Collectors. % g

¢ -1'

~ B . ' ' . . . " . y':"
- Nk
' (R.K THAWANI) . o
R, PRINCIPAL COLLECTOP 'OF CUSTOMS "
oo : & CENTRAL- axc:sn.'.,‘
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j“'..(')f" ¢ Officer i . %
A.0CK LETTERS)

pate Oi"Ap‘poi‘nmlc'nt‘ In "l;hc" Dept - ff :

~

' :Datu Of Appomtmc_nt 111 'Ihc chscx_xt ( .mdc s o\o— :

e " .
¥ . .

Name Of'l h«. Name OfThe
Dmsmu : Umt ’

~

Post Held
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